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Vice-Chairman,

g Pursuant to an advertisement

Idated 13-19  September 2003  for
§1ec1u1tment to wvarious category of posts of
{Teachers in the ZXendriya Vidyalaya
{ Sangathan, the applicant applied for the
ipost. ‘of Trained Graduate Teacher (Math.) -
Yand after the recruitment processes like |

% written  test, interview,  etc, the

" {Respondents issued offer of appointment

iprovisiona]iy on contract basis for a period
fof one vear and the applicant has been
%engaged right from day one onwards.
According to the averments made in the
Iapplication, his appointment was on
provis:;ion?l and his services would he
tregulm'ised depending on the outcome of
finguiry undertaken by the Respondents
for selection of the candidates and by
%impugned order dated 27.04.2006 time
[was granted upto 30.06.2006. Specific
§contention of the Applicant is that if ne
such ingquiry is undertaken by the

Respondents, the services of the Applicant ,
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The

applicant is apprehending termination of

would hawve heen

regularised.

his services at any point of time.
Heard Mr 8. Nath. learned counsel
for the Applicant and Mr M.K. Majumdar,

learned standing counsel for the KVS.

- Mr - MK
standing counsel for the EKVS submitted

Majumdar, learned
that he would like to take instructions as
to the latest position of the inguiry that
has been initiated against such selection.
He may take instruction and the matter be

posted on (04.07.2006. -

In the
Respondents are directed to

interest of justice, the

mamtain

status quo till the next date.

b _ [DI':—, Lc,vjxc \ e & "
P |
ot |
Vice-Chairman
fmbf
04.07.2006 Learned counsel for the applicant
| wanted time to file rejoinder. Let it be
done. ’ '
B Post on 08,0842006¢ Tnxxexk Interim
order dated 27.0642006 shall] continue till
Ovdle s g{' Z‘l/‘}/f) 6 - the next date, |
,UV‘AM Lo Jsax W
odvocders Aov oot
Hu PWHM o Vice-Chairman -
L mb
/,H'D 0B.08.2006 When the matter came up fer hearing,
it is submitted that identical matters
070@7 M 8/ 8/ 05 have already been admitted. Considering the
’V‘éb J—QMM issue involved, we are of the view that
MVOC’ S’ N _,89«;/ jS*C'ﬂ\ the DA, has to be admitted. Admit,
\}u G/Y’\ke/b ) " Post on 30.08¢2006. Interim order
P - will continue tiil the next fate,
e
\ & O
obore pola WL W |
A 5}?\/\ n ey O Ko ember Vice-Chairman
WL) fras Ao gv-l’/u (V) b
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20.08.2006 Present: Hon'’ble Sri K.V. Sac}nd&nandan '
Vice-Chairman.

the
preliminary _ '

Counsel for
filed

statement prior to file written statement. )

Learned

Respondents - has

No written statement has been filed. The_
preliminary statement to be construed aé__
written filed by the ‘
Respondents. The Applicants are at liberty, M

statement

——

to file rejoinder, if any.

Post on 17.10.2006. Interim erder

l/\,-_

Vice-Chairman _

will continue tul the next date

fmh/
06.11.2006 Present: Hon'ble 8ri K. V. Sachidanandan
Vice-Chairman.

Heard learned Counsel for the

parties. The Application is closed in terms

of the order passed in separate sheets. No
]

e e

Vice-Chairman

order as to costs.

[mbf
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. INTHE CENT

RAL ADMINISTRATIVE TRIBUNAL
QUWAHATI BENCH

os. 91/20086, 93/2006, 94/2008, 1100/2006.

107/2006, 116/2006, 117/2006 and 158/2006 (Common Order).

Date of Order: This the 6th Day of illovember 2006.

The HQ_&'M@ 6ri K.V. Sachidanandan, Vice-Chalrman,

. N o e
TN L~ PR S FRAYA” N

1.  Shri @yangshw}var Jhe, PGT (History)
KV, Na. 2, ONGC, Agartala, Tripura West.

2. Shri Sampuran Das, Sarjal, PGT (Cixemistry). ,'
K.V., Kailashahar, North Tripura.

3. Miss Dipti Sharma, PGT (Economics)
KV, No. 2, ONGC, Agartala, Tripura West.

4. Sixri Chandra Mauli Tripathi, TGT ( Sanskrit)

KV, No. 1 Kunjaban, Agartala, Tripura West.

ih

)

Sri Pushpendra Kumar Pandey, TGT (Sst.)

KV, No. 1, Kunjaban, Agartala, Tripura West.

& Shri Narpat Chouhan, TGT (Sst) ' :
KV, No. 1, Kunjaban, Agartala, Tripura. WesL..

~3

Shri Balwant Kumar, TGT (Maths.) -

KV, No. i, Kunjaban, Agartala, Tripura West.

8. Si_-iri Naresh Kumar, TGT {Maths) :
KV, No. 2, ONGC, Agartala, Tripura West: - .

g.  Shri Praveen Bhargava, PRT o
’ KV, No. 1 Kunjaban, Agartala, Tripura West.

10. . Smt. Basanti Devi, PRT .
- KV, No. 1, Kunjaban, Agartala, Tripura West.

. “11.  Shri Sanjay Verma, PRT ~
KV, No. 2, ONGC, Agartala, Tripura West.

42, Shri Rajendra Kumat Naik, PRT

o ByAdvocate::

" KV, No. 1, Kunjaban, Agartala, Tripura West. |

 Dr.].L. Sarkar, Mr M. Chanda, Mr G.N. Chakraborty,

Mr S. Nath, Advocates.

Versus —

.. . Applicants

&N
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The Unlon of Inaida,

Represented by the Secretary to the
Covernment of India, '
Ministry of Human Resource Development,
Guvernment of India,

New Delhi - 110 001.

‘The Commissioner,

Kendriya Vidyalaya Sangathan,
16, Institutional Area, o
Saheed Jeet Singh Marg, S
New Delhi-110 016. '

e

" The Assistant Commissioner (ADM & FTN).

Kendriya Vidyalaya Sangathan
18, Institutional Area,

Saheed Jeet Singh Marg, .
New Delhi - 110 016.

Assistant Commissioner,

Kendriya Vidyalaya Sangathan

Silchar Reglon, .
Raegional Office, ‘

‘Hospital Road, Silchar, Assam - 788 011. - o '
' " ... Respondents:

v

By Advocates :  Mr M. K. Msgjumdar, Standing Counsel , KVS.

I.

Q.A. No, 93/2000

1.

Sushil Kumar

Son of Sri Rambhagat _

At present posted as Post Graduate Teacher (Hindi),
Kendriya Vidyalaya, Digaru, Sonapur, Assam

Anand Ballabh

Son of Sri B.D. Pandey !

A* present posted as Kendriya Vidyalaya, IéC Noonmati,
Assam.

Vipin Bihari Singh (PGT Physics)

Son of B.P. Singh T g

At present posted as Trained Graduate Téacher (Maths)
Kendriya Vidyalaya, Digaru, Sonapur, Assam.

(;ulam Robbhani Ahmed

Son of Abdul Baser

At present posted as Primary Teacher, .
Kendriya Vidyalaya, Digaru, Sonapur, Assam.

Jagdish Chauhan '~

Son of Sri Lal Bahadur, ~

At present posted as Post Graduate Teacher (Hindi),
Kendriya Vidyalaya, Nagaon, Assam.

v

e
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ﬁ! Awadh Naraln el ?_ ,‘1'; & , L B 1‘1“ «_‘.”’_‘ b T l | < ¥ ‘-v_,‘,P.
%on of Dayaram Singh -+’ : R

L AL present posted as Tramed Graduate Tea her (Maths) o HE
s . Kﬁ!ndriya Vidyalaya New Bongaxgaon Assam o |

7. um;t Chakraborty
f:’ion of late G.S. Chakraborl:y :

At present posted as Primary Teacher, * .

' Kcndrlya Vidyalaya, New Bongaigaon, Assam,A :

Y : A Amtt Kumar ‘

S ~ Sonof Sahkgram Smgh
e {Atpresent posted as Prxmary Teacher, = .
O : Kendmya Vidyalaya New Bongaxgaon Assafn.' '

f. be}mnand Padhiaryff U : L .
‘3@1‘1 of Kulamani Padhiary, ' - ' 3
‘At present posted as Primary Teacher, &
Kendriya Vidyalaya, New Bongaxgaon Assam. 1

10.  Sarita Yadav
W/o Naresh Yadav : -
At present posted as Post Graduate Teacher , .
Kendriya Vidyalaya, Digaru, Sonapur, _Assamr ' : :

11. Biswajeet Kumar Pravakar S o e s
San of Laskhman Sah '
At present posted as Prlmary Teacher
Kendriva Vidyalaya, -
Miao, District : Changlang, T e
Arunachal Pradesh. .

12.  Vineeta Vidyarthi o
Daughter of S.R. Vldyartm !

At present posted as Post Graduate Teacher (Chemxstry) ,

. Kendrxya Vidyalaya, New Bongalgaon Assam. )

: o Appllcants

TR
v

@By Advocate 'g Mr G.K. Bhattacharyya Sr. Advocate Mr B f;,,
e : Chakraborty, Mr B Choudhury,_Mr Abid Ali,
K ’ ' ‘Advocates S

M

-~
b
-
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~ .

. . fsri
- Versus,-g f’

1. Umon of India SRS
Represented by the Secretary to the 4
Government of India, Ministry of Human Resource
Development, New Dethi - 1. :

2. Kendmya Vidyaiaya Sangathan

Represented by its Chairman
18, Institutional Area, Swahid Jeet Singh Marg, New

* Delhi-16. _
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3. Commissioner. P
Kendriya Vidyalaya Sangathan
1g, Institutional Area, Swahid Jeet Singh Marg,
New Delhi - 16.

4.  Assistant Commissioner, KVS,
(ywahati Region, Khanapara, Guwahati.
... Respondents

1y Advocate: Mr M.K. Majumdar, Standing Counsel, KVS.

1. QA No. 9 42000

1. Miss Sandhya Patel
Daughter of Sri L.P. Patel "
At present posted as Post graduate Teacher (Chemistry)
Kendriya Vidyalaya, Maligaon, Assam. :

2. 'Kumar Mohan G '
Gon of Sri K. G. Nair
AL present posted as Post Graduate Teacher (Physics)
Kendriya Vidyalaya, Maligaon, Assaim.

3. Ralwan Singh
gon of Sri Thath Ram
At present posted &s Post Graduate Teacher
(Commerce), Kendriya Vidyalaya, Maligaon, Assam.

4. Md. Mohamudin

Son of Md. Naisurulla,
At present posted as Trained Graduate Teacher (Maths)

Kendriya Vidyalaya, Maligaon, Assam.
.. Applicants.

Ry Advocate : Mr G.XK. Bhattacharyya, Sr. Advocate, Mr B.
Chakrabarty, Mr B. Choudhury, Mr Abid Ali,

Advocates.

- Versus -

1. Union of India . '
Represented by the Secretary to the N
Government of India, Ministry of Human Resource
Development, New Delhi-1

2. Kendriya Vidyalaya Sangathan

' Represented by its Chairman . A
18, Institutional Area, Swahid Jeet Singh, Marg, New
Delhi - 16. .

3. Commissioner,
' Kendriya Vidyalaya Sangathan :
18, Institutional Area, Swahid Jeet Singh Marg,

New Delhi-16
o \/



4. Assistant Commissioner, KVS,

Guwahati Region, Khanapara, Guwahati: - 1";
v Respondents

By Advocate :  Mr M.K. Majumdar, Standing Counsel, KVS.

V.

o rati BRiT Y,

1. - Shri Anand Kumar Srivastava, PRT
KV Missamari, SomLpur, Assam

2. Shn Promod Kumar Srlvastava, TGT (Maths)
KV Mlsvamarl Somt.pur, Assam

......

4. i"Sn Sugxt Kumar Banargee, PRT , "

KV, Missamari, Somtpur, Assam

8hri Nirnai Mani Shilal, PRT
KV, Missamari, Sonitpur, Assam.

[}

6. ;Sl]rl Vipesh Kumar Singh, PRT
KV, Missamari, Sonitpur, Assam

7. Shri Bimal Kishor Das, PRT
KV, Missamari, Sonitpur, Assam.

8. " ShriVeerendra Kishor Jha, PRT
KV, Missamari, Sonitpur, Assam.

g. Shri Sunil Kumar, PRT
KV, Mongaldoi, Assam.

10. Smt. Bijay Kumar Gupta, PRT-~
KV, Missamari, Sonitpur, Assam.
Apphcantb

By Advocat‘e,‘:' . Mr. M. Chanda and Mr S Nath Advocates

Versus- ' BT R

1.  The Union of Indla
Represented by the Secretary to the
Government of India,
Ministry of Human Resource Development
Government of India,
New Delhi - 110 001.

2. .The.Commissioner,
-Kendriya Vidyalaya Sangathan,
18, Institutional Area,
Saheed Jeet Singh Marg,

‘New Delhi - 110 016. | L

3 &bhri Parmar Gautham Tedabhal TGT (Englxsh) R
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Kendriya Vidyalayas Sangathan
14, Institutional Area,
Saheed Jeet Singh Marg,

New Delhi - 110 0186.

Assistant Commissioner,
Kendriya Vidyalaya Sananhan
Guwahati Reglon,

- Maiigaon Chariali,
Guwahati - 781 0i1.

S

0.A. No..102/2006

{. Shri Manoj Kumar
8/0 Shri Ramendra Singli,
Workmg as Primary Teachecy,
Kendriya Vidyalaya, Lokra
Dist.: Sonitpur, Afssam 78@ 102,
2.  SriBindy Kumar -
S/o - Shri.Rama Kant Prasad
Working as Primary Teacher .
Kendriya Vidyalaya, Lokra . &
Dist.: Somtpur, Assam - ‘784 {02.

3. Shri Anil Amoli
S/o - Shri Manglanand Amoll -
Working as Primary Teacher,
Kendriya Vidyalaya, Lokra
.Dist.: Sonitpur; Assam - 784 102.

- Versus -

1. The Union of India,
Represented by the Secretary o the
Government of Indis, :
Ministry of Humau Resource Development

Governmént of India,
New Delhi - 110 001. —_

2. The Commissioner,
Kendriya Vidyalaya Sangathdn
18, Institutional Area, o
Saheed Jeet Singh Marg, .
New Delhi - 110 016.

3. The Assistant Commlssxoner (ADM & FIN)
" Kendriya Vidyalaya Sangathan '
18, Institutional Area,
Saheed Jeet Singh Marg,
New Dethi - 110 016.

oy

3, The Aséistant Commiésionger (ADM & FIN)

t
¢

4
*

. Respondents.

. Applicants.

y Advocate: Mr M. Chanda and /r S. Nath, Advocates. |

g
¢
2
¥
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Assistant Commissioner,
Kendriya Vidyalaya Sangathan
Guwahati Region, Regional Office
Maligaon Chariali, .

Guwéhati - 781 011. )
-+ .Respondents.

By Advocate: Mr M.K. Mag‘ﬁmdar, Standing Couﬁsel, KVS.

V. Q.A.No.116/2006

Srl Mukesh Kumar

®/0 - Shri Jaf Bhagwan y
Working as TGT (Hindi) '
Kendriya Vidyalaya, Aizwal,

Project Pushpak

G/o - 99 APO.

Shri Jitendra Kumar _
S/0 ~ Shri Kashi Naresh i
Working as PRT

Kendriya Vidyalaya, Aizwal,

Project Pushpak, C/o - 99 APO.

Shri Sitaram Sukariya \
S/0.- Shri Surgyan Mal S -
Working as PRT

Kendriya Vidyalaya, Aizwal, ‘

Projgfst Pushpak, C/o - 99 APO.

Shri Ravi Bhusan Shukla

- Working as TGT (Social Studies)

Kendriya Vidyalaya, Aizwal, ‘
~-Project Pushpak, C/o - 99 APO. oy
Shri Ajay Sharma "

Working as TGT (Maths) -
Kendriya Vidyalaya, Aizwal,
Project Pushpak, C/o - 99 APO.

Shri Ravi Rajesh

Working as TGT (Science)

Kendriya Vidyalaya, Aizwal, v
Project Pushpak, C/o - 99 APO. -~ +~ - -

- Shri Yogesh Yadav

Working as PGT (Physics)
Kendriya Vidyalaya, Aizwal,
Project Pushpak, C/o - 99 APQ.
.4 . Applicants

By Advocate : Mr M. Chanda and Mr.S. Nath, Advocates.

- Versus -

- s o e

Mg 1 2 o s omrrmn e
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1. The Union of India,
Represented by the Secretary to the
Government of India,
Ministry of Human Resource Development,
Govermment of India,
New Delhi- 110 001,

2.  The Commissioner, 3'
Kendriya Vidyalaya Sangathan, .
18, Institutional Area, :

Saheed jeet Singh Marg,
New Delhi~ 110 016.

3. The Assistant Commissioner (ADM & FIN) '~
kendriva Vidyalaya Sangathan "
1B, lnstituticnal Area, ‘ ’
Gaheed Jeet Singh Marg,

New Delhi - 110 016.

4. Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
Silchar Region, Regional Office,
Haospital Road, Silchar - 788011, Assam.
... Respondents.

© By Advocate : Mr M.K. Majumdar, Standing Counsel, KVS.

€

. VII. O.A.No.117/2006 ' -

Shri Gangaram Meena

S/o - Shri Jahari Lal

Working as PGT (History)
Kendriya Vidyalaya, Missamari,

District - Sonitpur, Assam.
... Applicant.

Ry Advocate : Mr M. Chanda and Mr S. Nath, Advocates. -

- Versus - y
I The Union of India,
Represented by the Secretary to the
Government of India,
Ministry of Human Resource Development, ,
Government of India,
New Delhi -1100C1.

2. The Commissioner,
Kendriya Vidyalaya Sangathan,
19, [nstitutional Area,
Saheed Jeet Singh Marg, -
New Delhi-110 016.

3 The Assistant Commiissioner (ADM & FIN)
Kendriya Vidyalaya Sangathan

|

-
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18, Institutional Area, :
)

- Saheed Jeet Singh Marg,
New Delhi - 110 016.

4.  Assistant Commissioner, .

| ' Kendriya Vidyalaya Sangathan, .
o0 Guwahatl Region, Regional Office, , B
TR - Maligaon Chariali, Guwahati = 781 012. !

e Respondents.

¢

By Aﬁﬁécam; Mr MX. Majumdég,;_;standing Counsel, KVS.

VIIT. (.A.No.158/2006

Shri Manoj Kumar
8/ 8hri Vijay Kumar Singh
‘Working as TGT (Mathematics) . v
Kendriya Vidyalaya, Duliajan (OIL) v
Dist,- Dibrugarh, ‘ o
Assam - 780 602.
o : o " .. Applicant
Ry Advocate's Mr M. Chanda and Mr 8. Nath, Advocates.’ ‘ v

- Versus -

1. The Union of India, '
Represented by the Secretary to the. ... ...
Government of India, -

~ Ministry of Human Resource Development,
Government of India,
New Delhi - 110 001.

- 2. The Commissioner, -
- Kendriya Vidyalaya Sangathan,
18, Institutional Area,
' Saheed Jeet Singh Marg,
New Delhi~110016.

3. The Assistant Commissioner (ADM & FIN)
' Kendriya Vidyalaya Sangathan :
18, Institutional Area,
Saheed Jeet Singh Marg,
. New Delhi - 110 C16.

4. ‘Assistant Commissioner,
' Kendriya Vidyalaya Sangathan, §
Silchar Region, Regional Office, ‘
Hospital Road, Silchar, Assam - 788 011.
... Respondents.

By Advocate: Mr M.K. Majumdar, Standing Counsel, KVS.

PR A ;-
3

e s SR



h

&

L

o

a
&

" &

e s

10

ORDER (ORAL) o

The Applicants are teachers selected in Kendriya Vidyalaya

Sangathan (KVS for short) after due process of selection. Though they

I

] !
ppointments were on provisional and contract basis which were

ave heen given appointment in the respective s?:hools, their

issned on the ground that there is an mqun-y agamst the entire

1A}j L

sdlaction process. The Applicants stated that if the Inquary Committee
€ .

pholds the selection, their appointments would be{:deemed as

ppointment on regular basis from the date of joining of ‘the

lleged inquiry that is being ordered by the Respondenté on selection.

. Being aggrieved by the regularization of the Applicants they have filed

o

e

4
tq

ti

' the Original Applications seeking the identical reliefs.

<

Heard Mr M. Chanda, learned Counsel for the Applicants

“in O.A. Nos. 10072008, 102/2006, 116/2006, 117/2006 and 158/2006,

Ir B. Choudhury, lea’rned" Counsel for the Applicants in O.A. Nos.

1 /2006, 03/2006 and 94/2006 and also Mr M.K. Majumdar, .learned

The matters were came up for consideration’ for‘many times and the

ngagement of the Applicants were also extended by the Respondents

from time to time and finally upto 31.12.2006. When the matter came ‘

p for hearmg today, Mr M.K. Majumdar, learned Standmg Counsel
r the KVS produced an order dated 18:09.2006 and’ submltted that

1e services of all the :\pph(,antb have been regulanzed and order to

- that effect has been passed. Therefore, the matters can be dlprS@d

|
{
i
I
|
i

—

ppointees. No notice was issued to the Applicants in respect of

tanding Counsel for the KVS for the -Respondents in an the cases.

o S s o A

—

o ARy e . e - s
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of by a common order. The order which was produced by the Mr

Majumdar, learned Standing Counsel is reproduced below:-

“This is regarding regularization of appointment of
teachers (POT/TGT/PRT) appointed qn provisional

contract basis in the year 2005, subséquently . their

period of contract was extended from time to time
with the condition that their period of contract
would be upto the last of period of extension or
conclusion of enquiry by Santhyam Committee
whichever is earlier. Now Ministry of HRD,
Department of Schoo!l Education and-Literacy, UT-2
Section has informed vide letter No. F:3.2/2005-UT-
2 dated 8% September 2006 that on the basis of the
recommendations contained in. the report
submitted by Shri S. Santhyam on the procedure
adopted by Kendriva Vidyalaya Sangathan (KVS)
for selection and recruitment of various categories”
of teachers who were appointed on provisional
contract basis, following decision is taken by the
Ministry with the approval. of the competent
authority for immediate action :- s

“The appointment of teachers of various
categories who were appointed on provisional
contract basis on the basis of the selection of
candidates for the recruitment during 2004-05
be regularized immediately.” -

In this regard it is pertinent to mention that as
per terms & condgitions of offer .of provisional
appointment on contract, which was issued to all
such teachers, there is a para which read as.:-

“In case, the enquiry Committee uphoids
his/her selection, the. _present provisional.
appointment wi!! be deemed as appointment
letter on regular basis w.e.f. the déte of joining
of the appointee.” AR

~ In view of the above, you are. therefore
directed to inform &ii the teachers (PGT/TGT/PRT) as
per .the format enclosed who were appointed on
provisional contract Lasis 'a the year 2005 in the
Kendriya Vidyalayas under jurisdiction accordingly.

It is further stated that the aforesaid decision

ofsregularizing appeointment would notmean that the .

¢ 13

service rules of KVS as applicable to employees of '
KVS: from time to time and also other terms and™-" .- |

conditions of appointment have been given a go by.” ‘

P

L T P
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A format was alsn enclosed with the order to inform all the teac
(PGTIGTIPRT) who were

hers

appointed on provisional/contact basis in
vt .

e year 2005 to the Principal of the respective schools with the

slruction to deliver the letter to the individual by obtanung recexpt

i

G the same, I«»urned Counsel for the Paspondents subm:tted that

since the order has been implemented by the Respondents_, nothing
subsist in the matters. Learned Counsel for the Applican'!:s. submitted

that they have no instructions as to the regularization of services of

e Applicants. However, learned Counsel for the Applicants

submitted that the Applications may be closed with liberty to the

Appheants to approach the appropriate forum, if they have any further

¥
grievances. :

3. Recording the said submissions the O.A.s are closed with

Iiberty to the A pphicants to approach the appropriate torumf if they

' £
Have any turther gricvances. No order as to osts, ;

-

Sd/VICE CHAIKMAN

e rm e &
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IN THE CENTErAL Aﬁg&f?\{l%ﬁéﬂvr TRIBUNAL
GUWAHATI BENCH: GOWAHATI
(An appli-caﬁcm under Section 19 of the Administralive Tribunals Act, 1985)

- .GsL. .

o.ANo. 5%  1rooe

Shri Manoj Kumar
-Vs-
Union of India and Others.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

13-19Scp’ 2003-  Kendriya Vidyalaya Sangathan (for short KVS) published an
advertisement in the Employment News dated 13-19 Sep’
2003 for recruitment of various categories of teachers for
recruitment vear 2004-2005. The applicant in pursuance to
the said advertisement applied for the post of Post Graduale
Teacher. {Annexure- 1)

21.12.2003, 14.02.04 and 15.02.04- Applicant was asked to appear in the 2 stages’
of written examination on 21.02.03, 14.02.04, 15.02.04.

May 2004- Applicant was declared selected for appointment as TGT in
KVS. However, after a lapse of about 8/9 months the

* applicant has been issued offer of appointment provisionally

on contracl basis for a period of 1 year with pre-condition

that the service of the applicant shall be regularized with

effect from the date of joining of the individual applicant

depending on the outcome of a report/conclusion/
recommendation/findings of the enquiry committee set up

mth the approval of the Competent Authority.

. (Annexure— 2)

27.04.2006- . Joint Commissioner, KVS, New Delhi intimated that service
of the applicant has been extended upto 30" June 2006 or on
conclusion of enquiry giving it's report whichever is earlier.

(Annexure- 4)

The applicant is apprehending that his service may be
terminated without passing any further extension order on
or before 30t June, 2006, therefore he is approaching before
'this Hon'ble Tribunal praying for an interim order of status
quo till disposal of this Original Application.



&

PRAYERS

Reliefs sought for:

1'

2.

4.

That the Hon'ble Tribunal be pleased to direct the respondents to abhsorb

the applicant as regular Trained Graduate Teacher (Maths.) with

imumediate .effect or at least with effect from the date of his joining in

service with all consequential service benefits including seniority etc.

That the Hon'ble Tribunal be pleased to direct the respondents to allow
the applicant to continue in service as TGT (Maths.) till applicant is
absorbed‘on regular basis in terms of prayer No. 1.

That the Hon'ble Tribunal be pleased to sct aside and quash the condition

laid down in cause No. 7 regarding jurisdiction in the offer of
appommxent letters of the individual apphcant (Annexure- 2).

.Costs of the aﬁpﬁcaﬁon.

Any other relief (s) to which the applicant is onutlpd as the Hon'ble
Tribunal may deem fit and proper. '

’

' Interim order praved for:

During pendency of the apphcauon, the apphumt prays for the following

interim relief: -

That the Hon'ble Tribunal be pleased to pass an interim order of status

quo restraining the reepondeni"s not to termmate service of the applicant

4l dlsposal of this Ongmal Apphcatlon

. That the Hon'ble Tribunal be pleased to direct the respondents that the

pendency of this application shall not be a bar for the respondents {or
consideration of the case of the applicant for providing relief as prayed

. for.

thtkkdbtbdbbbbtbititit
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iN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
{An application under Section 19 of the Administrative Tﬁbmmls Act, 1985)

Title of the case . OANo_ ISB 1006

Shri Manoj Kumar.

_ -Versus-
Union of India & Oms.

: Applicant.

: Respondents,

INDEX
S1. No. : Annexure | Particulars | Page No.
1 - Application -15-
2. - Verification | -16-
3. 1 Copy of the advertisement published in| 17-18
 Employment News dated 13-19 Sep’ 03.
4, 2 Copy of the appoiniment leiter. , 19-22
5. 3 Copy of the extract of the Article 58 of the 23-24
| Education code for Kendriya Vidyalayas.
6 4 Copy of the memorandum extending the -25-
services of the ;tpp]icant on or before 30t
June 2006. o
7. 5 Copy of the advertisement dated 12-18| 26-27
February, 2005.
Filed by:
Daie:- Advocale

.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI

O.A.No.__ IS8  mocs

BETWEEN:

Shri Manoj Kumar,

5/0- Shri Vijay Kumar Singh,
Working as TGT (Mathematics)
Kendriya Vidyalaya, Duliajan (O1L),
Dist- Dibrugarh,

Assam- 786602.

-AND-

1'

The Union of India,

Represented by Secretary to the
Government of India,

Ministry of Human Resource Development
Govt. of India,

New Delhi- 110001,

The Commissioner, ,
Kendriya Vidyalaya Sangathan,
18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi- 110 016.

The Assistant Cemnhssmnm (ADM & ""'IN)
Kendriya Vidyalava Sangathan,

18, Institutional Area,
Saheed Jeet Singh Marg,

New Delhi- 110 G1e.

Assistant Commissioner,

Kendriya Vidyalaya Sangathan,
Siichar Region, ,

Peglonal Office,

Hospital Road, Silchar, Assam— 788001

2
ppliva

Vie
FOA)

(

N/ U
Aelrocebe
23,02, 0

e

(An application under Section 19 of the Administrative Tribunals Act, 1985)

. .Alglglicanf.

Respondents.
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DETAILS OF THE APPLICATION

Particulars of the order {s} against which this application is made:

This application is made not against any particular order but praying for a
direction upon the respondents to treat the applicant as regular teacher at
least from the date of his joining in service with all consequential service

benefits including seniority and monctary benefits, pursuant to his

 selection against the existing 'vacancies for the recruitment vear 2004-2005

in the cadre of Trained Graduate Teacher in the Kendriya Vidyalaya
Sangathan as per the advertisement published in the Employment News
dated 13-19 September 2003 and further be pleased to direct the
respondents to allow the applicant o continue in service in his pmt till

passing of the necessary order of regulanzauon of his services.

Jurisdiction of the Tribunal:

The applicant declares thai the subjecl maller of this appliéation is well
within the jurisdiction of this Hon'ble Tribunal.

- Limitation;

The applicant further declares that this application is filed within the |
limitation prescribed under Section- 21 of the Administrative Tribunals -

- Act 1985.

14

Facls of the case:

That the applicant is a citizen of India and as sudl_ he is entitled to all the

rights, protections and privileges as guaranteed under the Constitution of
India. Applicant is working as Trained Graduate Teacher in Kendriya
Vidyalaya al Duliajan in Assam under the adminislralive control of
Assistant Commissioner, bﬂchar Region. He has been appointed and
posted from outside the NE Region.

M sy Witinon
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4.2

4.3

4.4

That the Kendriya Vidyalaya Sangathan (for short KVS) published an
adveriisement in the Employmeni News daied 13-19 Sepiember 2003 for
recruitment to the various categories of posts of Teachers in the KVS, the
applicant in pursuance to the said advertisement applied for the post of
Trained Graduaie Teacher (for shori TGT) within the stipulated period. The
respondents on scrutiny of the application, found the applicant eligible for
the post of TCT and accordingly he has been asked to appear in the written
examination on 21.12.2003, written test (second stage) on 14.02.2004 and
also on 15.02.2004 and again he has been asked to appear in the interview,
the applicant accordingly appeared in the written examination as well as in
the interview ‘on the scheduled date fixed by the KVS and he fared well in

the written examination as well as in the interview.

Copy of the advertisement is enclosed herewith for perusal of

Hon'ble Tribunal as Annexure- 1.

That it is stated that the advertisement and the selection process has been
carried out during the tenure of NDA (National Democratic Alliance)

Government, however, the resulis of the said selection was declared in the

- Website of KVS in the month of May 2004. The applicant has been declared

selected for the post of PGT. The KVS even after publication of the select
list did not take any steps immediately for appointment of the applicant.

That most surprisingly after a lapse of about 8/9 months the applicant has
been issued offer of appointment provisional on contract basis for a period
of 1 year with pre-ceﬁdition that the services of the applicant shall be
regularized with effect from the date of joining of the applicant depending
on the outcome of a report/conclusion/recommendation/findings of the
inquiry committee set up with the approval of the Competent Authority to
conduct detailed enquiry into the procedure adopted by Kendriya
Vidyalaya Sangathan for selection of candidates for teachers by employing

private agency and give, inter-alia report/conclusion/recommendation/
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findings to ascertain as to whether any candidate has reccived any undue
advanlage by virlue “of procedure adopted by Kendriya Vidyalaya
Sangathan for the selection and recruitment of teachers for the vear 2004-
05. It is further stated in the s;tid provisional appointment order that this
provisional appoiniment is for a period of 1 year or on conclusion of

enquiry giving it's report whichever is earlier. It is further clarified that this

- provisional appointment is purcly temporary and will not confer any right

for regularization, seniority etc. except in accordance with the terms and

conditions laid down therein. It is further stated that in case before

- completion of the said enquiry if the period of 1 year expires then this

provisional appointment may be renewed by the offeree and the discretion
purely vests with the offeree, It is also claﬁﬁed that in case the enquiry
committee upholds his selection the present provisional appointment will
be deemed as appointment letter on regular basis with effect from the date
of joining of the appointee but if the enquiry committee gives a
report/conclusion/recommendation/ findings to the effect that his
selection has not been carried out in accordance with the selection
procedure then the present offer will be withdrawn, However, the selectees
will be given age relaxation to the extent of 1 year and will be deemed to be
eligible to participate in the next selection process thereafter. It is also made
clear in case the enquiry committee uphold his selection in that event they
will be treated on probation with effect from the date of joining for a period
of 2 years which may be extended, however on successful c.on-tple.ﬁon of
probation period he will be confirmed in service as per his turn in terms of
Kendriya Vidyalaya Sangathan Rules on the availability of permanent
vacandies. '

In paragraph 4 of the offer of appointment letter it has been stated
that during the provisional appointment and thereafter until hic services
are confirmed his appointment may be terminated by 1 month notice on
either side without assigning any reason and the appdinting authority has

made it clear that they reserve the right to terminate the services of the
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appdintec before expiry of the stipulated period of ‘motice bfy making
payment of sum equivalent lo the pay and allowance for the period of
notice or the un expired portion thereof. In clause 7 of the offer of
appointment letter it has been stated that in casc of any dispute or daim
against the Ké.ndriya Vid'yalaya‘ Sangaihan in respecl of service or any
contract arising out of or flowing from this offer of appomtment the Courts
of Delhi alone shall have jurisdiction.

All the above conditions laid down in the offer of appointment
letter are highly arbitrary, unfair and illegal but since the applicant is in
need éf better government job as such h"e.had no other alternative but to
accept the said terms and conditioné and accordingly he reported for duties
in different Schools as per direction contained in the offer of appointment
Lette.r The applicant has joined his services in the KVS, Duliajan (OIL)
within the stipulated period and till date he is servmg in the cadre of TGT
in the said School in the state of Assam.

Copy of offer of appomtment letter is enclosed herewith for perusal

of Hon'ble Tribunal as Annexure- 2,

That it is stated that so far condition laid down in clause 7 of the offer of
appointment letter regarding jurisdiction of filing of Court cases arising out
of provisional appointment letter is highly arbifrary in view of the fact that

the Kendriya Vidyalaya Sangathan has invoked. the jurisdiction of the

" Central Administrative Tribunal by issuing necessary notification as

required under the ’provmwn laid down i m the Administrative Tribunal Act
1985 and as such in violation.of the pmvmmn of the relevant Act 1985 the
Sangathan cannot restrict the ]unsdx:hon for filing Court cases in Dethi
alone, such action of the Sdngdth.m is in contravention of the provision of
Section 14 ot the Administrative Tnbunal Act 1985. Moreover, the Principal
Bench of the Central Administrative Tnbunal is functioning from Delhi -

itself wnh Benches in chfferem places, however, Central Administrative
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Tribunal is treated as onc unit and as such filing of any application before
any other Bench other {han Delhi shall also liable to be ireaied that the
same has also been filed before the CAT Principal Bench. Moreover, the
Benches of CAT are functioﬁing in-diffcrent places other than Delhi to
enable ihe employees lo {ile cases within his own region and also in view of
the inteﬁtion to reduce the 'burden. .of cost of the litigation, as such
Sangathan cannot compel the employces to file Court cases within the
jﬁﬁs&ictioh of De]hi; sach action of the Saxigathén in fact curtailing the
fundamental rights of the employees to approéch the competent court“of
law and as such Clause 7 of the offer of appointment letter is liable to be’
struck down and accordingly the Hon'ble Court be pleased to set aside and

quash Clause 7 of the offer of appointment letter and further be pleased to

‘admit the instant Original Application for adjudication of the grievances of

the épplicant Moreover, in terms of the prbvision Im‘d down in ArﬁcleSS
of the Education Code for. Kendnva Vldvalavas (Pubhshed in 2004), it has
been speaﬁcaﬂy stated that in case of any dispute or claim arising as a "
result of employment under the Sangathan the Central ' Administrative
Tribunal alone shall have the jurisdiction. Therefore, respondent Sangathan
cannot violate the piovisibn 1a1d down in his Education Code in order to.
restrain a particalar sectioﬁ of the employees from ap‘pxdadﬁng the
different Benches situated in other plaées than Delhi. Therefore, the
Hon'ble Tribunal be pleased to set as1de and quash clause NG. 7 of the offer

of appointment k:tterb (Annexure- 2).

A copy of the extract of the Article 58 of the Education code for
Kendriva Vidyalayas is enclosed herewith for perusal. of Hon'ble
Tribunal as Annexure- 3. 4

That it is stated that the applicant came to learn that the enquiry committee '
which was sct up by the Government' to conduct, enquiry - into the
procedure adopled by the KVS for selectionof candidates for teachers by
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cemploying private agency to ascertain as to whether any candidate has

 received any undue advaniage by virlue of procedure adopted by the KVS

during the recruitment year 2004-2005 in fact submitted it's report to the
Covernment long back by the first ecnquiry committee so far the applicant
came (o learn thal in the said report no procedural infirmiity as regard
selection of teachers is found but the Government was not happy with the
report of the First Enquiry committee and therefore the Covernment again
set up another committee for conducting the enqujr); afresh and for
submission of a Teport as per liking of the Government but at this stage it
may be noted that it is almost about 2 years have elapsed from the date of
declaration of the result but the subsequent enquiry committee could not
submit it's report to the Govemment and as a result the applicant is always
working under the threat of termination of his services. It is relevant to
mention here that the service of the app]icant has been extended by the
Assistant Commissioner, Silchar Region upto 30% April 2006 or on
conclusion of enquiry giving it’s report whichever is earlier. ,

It is relevant to mention here that another extension order has been
issued recently vide letter No. F.11-1 /2005-06-KVS/Estt-TI dated 27.04.2006
in favour of the present applicant as 1;ve.]l as in favour of the other similarly
situated employees, whereby services of the applicant has been extended
upto 30t June 2006 with exacﬂy SLmﬂar terms and conditions as imposed in
'earlier extension order. Moreover, from the contents of the extension order
it is not clear as to when the Government is likely to receive the enquir.y
report, it may so happen that enquiry report might have been submitted by
the"enquiry committee even before 30t June 2006 without any knowledge
of the applicant and if any adverse report is submitted by the enquiry
committee in that event the services of the applicant will be terminated
without passing any further extension order on or before 30th June 2006,
apprehending such threat of termination of his services applicant is
approaching before this Hon'ble Court for protection of his valuable and

legal right by passing an appropriate interim order restraining the

Y
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4.8

respondents from ousting the applicant from service or in other words an
appropriate order of siatus guo anie may be passed in favour of the

applicant till disposal of this Original Application.

Copy of the memorandum extending the services of the applicant

30th June 2006 is enclosed herewith for perusal of the Hon'ble

Tribunal as Annexure- 4.

That your applicant further begs to say that he is having requisite
educational qualification for recruitment to the posts of TGT in KVS on-

regular basis, being satisfied with his eligibility and on receipt of the

advertisement duly published in the Employment News dated 13-19 |

September 2003 submitted his candidature to the appropriate authority for

consideration of his appointment for the post of teachers in KVS. The

: applicant has gone through the rigorous process of selection which

includes 2 stages of written test as well as interview and he has successfully

came out through the process of selection and finally selection list has been
published by the KVS recommending the name of the applicant for
appointment to the post of TGT. The applicant is not at all concerne& with
the selection procedure adopted by the Government of India, however it is
at the instance of the Government the applicant appeared in the rigorous
system of selecion and ultimately came out successfully in the said

selection process. The advertisement was published for regular recruitment

of the teachers in the cadre of TGT for the recruitment year 2004-2005 as

such the applicant is entitled to be absorbed on regular basis in view of the
fact that he has been duly selected after observing all formalities required

under the law, therefore selection of the applicant cannot be questioned at

this belated stage.

That it is stated that the selection has been conducted in a very fair manner
and there was no favouritism or no undue advantage granted to any

candidates in the process of selecton as such the allegation of undue
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advantage and decision of :cspondan Union of India to conduct an
enquiry to asceriain as to wheiher there is any procedural violation in the
process of seléction, which has been conducted by engaging a private
agency are after thought and same has been done with an ulterior motive to
deny regular appoiniment io the applicant against the vacancies of 2004-
2005. In this connection it may be stated that similar selection process has
been adopted by the Covernment/KVS during the period from 2000-2003
and all the selected teachers have been regularly appointed as teachers as
such denial of regular appointment to the similarly situated applicant on
the alleged ground as indicated above is highly arbitrary, illegal and unfair
and such action of the respondents is in violation of Aﬁide 14 of the
Constitution of India.

That it is stated that the advertisement and selection of the applicant for

appointment to the post of TGT has been conducted at the instance of the

- Government and the applicant have gone through the rigorous process of

selection with the legitimate expectaﬁon that he will be considered for
appointment against the vacancies of 2004-2005 in Kendriya Vidyalaya,
therefore, after declaration of the select lists the Government is not entitled
to question the validity of the procedure of selection and also not entitled to
raise the question at this stage to ascertain whether any undue advantage
was given to any of the candidates while carried out the sclection process.
The question which is now raised by the Government after completion of
the selection process regarding conduct of selection process by a priv;xte
agency is nothing but done at the instance of a vested circle in order to
deny the regular absorption of the appiicant. The applicant is a victim of a
well-planned conspiracy at the highest level of the Government, It appears

that a well-planned attempt is made to terminate the service of the

‘applicant by managing a report from the enquiry committee as per liking of

the Government and therefore a vested section of the Covernment who

have constituted the enquiry committee are waiting for a report/
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recommendations/ findings/conclusions as per his desire in order to
lerminaie the service of the applicani. The applicani is eligible for
appointment to the cadre of TGT having brilliant academic career.
Advertisement was published on all India basis for regular recruitment of
Lhe teachers in ihe KVS against the vacancies for the recruitment year 2004-
2005 and the app}icant faced the competition on all India basis and
- thercafter he was dedlared sclected and as such applicant is apprchending
that the very e.nquirf committee which was constituted at the instance of
the Government, there is every possibility of manipulating of the report as
per desire of the vested circle who have instituted the enquiry alleging
“engagement of private agency. If the Government is so serious regarding
any allegation of unfair means or malpractice they could have engaged a
judicial enquiry commission to ascertain the allegation of undue advantage.
Government also did not disclose anywhere in the offer of appointment

letter that there are specific allegation of favouritism made from any corner

regarding the selection process as such offer of appointment of the -

applicant on provisional b/asis cannot be sustained in the eye of law and the
applicant is liable to be treated as regular teacher duly selected through
established procedure of law and as such Hon'ble Court be pleased to
dedare that the applicant be treated as regular teachers from the date of
joining his services and further he is entitled to all consequential service

benefits including seniority in the cadre of TGT.

4.10 That it is stated that although order has heen passed by the competent

authority extending the service of the applicant but still he is convinced

and reasonably apprehending that his service will be terminated on or

before 30.06.2006 in terms of the éxtension order issued by the Joint

Commissioner KVS. .

| In the drcumstances stated above applicant finding no other
alternative approaching before this Hon'ble Tribunal to protect the right
and intercst of the applicant by passing an appropriate order directing the
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respondents to regularize the services of the applicant and till such time the
applicant be allowed io continue as TGT.

That it is stated that- the KV5, New Delhi again issued another
advertisement in the Employment News dated 12-18 February 2005, for
recruitment of teachers in the cadre of PGT, TGT and PRT for filling up the
vacancies of 2005-2006, where applicalions have been inviled latest by
25.03.2005 without regularizing the services of the present applicant who

have been duly selected against the vacancies of the recruitment years

- 2004-2005. Therefore il appears thal respondents deliberalely delaying the

4.12

5.

regularization of the applicant on the pretext of enquiry report and
therefore it smacks malafide as such applicant has no other alternative but
to approach this Hon'ble Tﬁbunal for protection of his rights and interest.
It is relevant to mention here the applicant may cross the upper age
limit shortly for any other Government job, after acceptance of the offer of
appointment in KVS with the anticipation that since lie has fared well in
the interview and declared selected on the basis of his performances in the
interview as such he is likely to get ahsorption on regular basis, hut
surprisingly till date his services has not been regularised on the pretext of
pendency of the enquiry report, therefore Hon'ble Court be pleased to
direct the respondents to treat the applicant as regular teacher at least from

the date of his joining in KVS.

A copy of the advertisement published in Employment News dated
12-18 February 2005 is enclosed herewith for perusal of Hon'ble:

Tribunal as Annexure- 5.

That this application is made bonafide and for the cause of justice.

Crounds for relief (s} with legal provisions:
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For that, the applicant puréuant to the advertisement issued in the
Employment News dated 13-19 Sepiember 2003 againsi the vacancies of
the recruitment year 2004-2005 have applied and have undergone
rigorous sclection process and thereafter declared sclected for the posts of
TGT in the KVS as such he has acquired a valuable and legal right {or
appointment on r.egular basis at least from the date of joining in his

respective posts.

For that, the vacancy against which the applicant has been selected is
regular vacancy as such applicant is entitled to be appoi.nled on regulas
basis from the date of joining as TGT in KVS.

For that, the rigorous selection procedure have been adopted at the
instance of the Government for appointmeﬁt of teachers on regular basis
in the KVS as such the same Government cannot question the validity of
the selection proceduré on the aﬂeged ground that private agency has

been engaged for selection of the teachers as such respondents Union of

. India are barred by law of estoppel, acquiescence and waiver to conduct

any enquiry in this regard.

For that, during, ﬂte- year 2000-2003 similas process of selection has been
adopted by the Government/KVS and all the selectees during the year
2000-2003 have been appointed on regular basis, therefore Government
cannol raise (he question of validily of similar selection process while
adopted during the recruitment year 2004-2005 more so when the
applicant have been declared selected and already appointed on
provisional basis otherwise such action of the Governmeni will led lo
differential treatments towards the applicant which will be in violation of
Article 14 of the Constitution of India.
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For that, the applicant is qualificd to hold the post of TCT having brilliant
academic career and came oul successful in the rigorous selection process

without any undue favour or undue advantage.

For that, the selection has been conducted on all India basis and only the
talented candidates have been selected/recommended for appointment to

the posis of teachers.

For that, the applicant has applied for the post of TGT pursuant to the
advertisement dated 13-19 September 2003 and after a long waiting for
almost a year, the applicant has been appointéd provisionally subject to
outcome of the alleged enquiry report which is not sustainable in the eye
of law rather the applicant is entitled to be appointed on regular basis.

For that it is learnt that the cmiuiry committee set up by the Government
initially did not find any infirmity in the process/procedure of selection of
the teachers but the Government not being satisfied with the findings of
the 1% enquiry committee, again set up another enqﬁiry committee so that
findings and reports of the subsequent committee may come as per choice
of the vested circle working in the Government and as such the enquiry

has been delayed deliberately which smacks malafide.

For that as per provision laid down in Article 58 of the Education Code for
Kendriya Vidyalayas, the jurisdiction lies with the Central Administrative
Tribunal as such (Clause 7 of the offer of appointment letter cannot over

ride the provision laid down in the Education Code and moreover,

~ provisions of Education Code shall prevail over the Clause 7 of offer of

appointment letter as such the clause 7 of the offer of appointment is void

ab initio.

For that applicant is apprehending his services may be terminated or he

will be ousted on or before 30% June 2006 in view of the direction

WWM
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contained in the' oxtension order dated 27.04.2006 (Anncxure- 4) in spitc.of
the faci (hat applicani has been duly _selecled pursuanl lo an
advertisement for recruitment against the vacancies of the recruitment
year 2004-2005 as such he has acquired a valuable and legal right for

regularization of his services.

Delails of temedies exhausted.
That the applicant declares that he has exhausted all the remedies
available to and there is no other alternative remedy than to file this

app]icaﬁon.

Matters not previously filed or pending with any other Court.

The applicant further dedares that he had not previously filed any
application, Writ Petition or Suit before any Court or any other Authority
or any other Bench of the Tribunal rege rding the subject matter of this
application nor any such application, Writ Petition or Suit is pending

before any of them.

Relief (s) sought for:

Under the facts and circumstances stated above, the applicant humbly

~ prays that Your Lordships be pleased to admit this application, call for the

records of the case and issue notice to the respondents to show cause as 10
why the relief (s) sought for in this application shall not be granted and on
perusal of the records and after hearing the parties on the cause or causes

that may be shown, be pleased to grant the following relief(s):

‘That the Hon'ble Tribunal be pleased to direct the respondents to absorb

the applicant as regular Trained Graduate Teacher (Maths.) with
jmmediate effect or at least with effect from the date of his joining in

service with all consequential service benefits inchiding seniority etc.



.

8.2

8.3

8.4

8.5

9.1

© 9.2

10.
1.16

ii)

i)

. 1v)

12.

That the Hon'ble Tribunal be pleased to direct the respondents to allow
the applicanl to conlinue in service as TGT (Maths.) Gll applicant is

absorbed on regular basis in terms of prayer No. 1.

That the Hon'ble Tribunal be pleased to set aside and quash the condition
izid down in clause No. 7 regarding jurisdiction in the offer of

appointment letters of the individual applicant (Annexure- 2).

Costs of the application.

Any other relief (s) to which the applicant is entitled as the Hon'ble

Tribunal may deem fit and proper.

Inierim order prayed {or

During pendency of the application, the applicant prays for the following

interim relief: -

That the Hon'ble Tribunal be pleased to pass an interim order of status
quo restraining the respondents not to terminate service of the applicant

tli disposal of this Original Application.

That the Hon'ble Tribunal be pleased to direct the respondents that the
pendency of this application shall niot be a bar for the respondents for
consideration of the case of the applicant for provid;'mg relief as prayed

for.

Particulars of the I.i’.O

LP.O No. : 9268 32416,

Date of issue : 927 S.d_

Issued from ' G .Poo. G‘U"-Q Y Dy SUN
Payableat . LG . e . Sunaated s
List of enclosures:

As given in the index.
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VERIFICATION

1, Shii Manoj Kumar, S/o- Shri Vijay Kumar Singh, aged about 30 years, -
Workmg as TGT (Mathematics), Kendriya Vldyalaya, Duliajan (OIL), Dist-

K lerugarh Assam- 786602, apphcant in.the instant Original Application,.
“do hereby verify that the statements made in Paragraph 1 to4 and 6 to 12 -

are true to my know Iedge and those made in Paragraph 5 are true to my

legal advice and I have not suppressed any material fact

8 o o
And I sign this verification on this the _/+~ day of June 2006.

e
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fvany of ihe oxaminaton or whose resuit are awaltod/ withheld/ not techng e 27 Mumba, B}
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#" 'KENDRIYA VIDYALAYA SANGATHAN .

S ~ SILCHAR REGION | b

) 7 * Hospital Road, Silchar 788 001. District Cachar, 4ssqm. ' S0
T Lhone No': 03842 - 234154/ 234009 (Fax) - " - |

3 [ P
e T T e s T
BN L S 8 P R Y AL

- VS(SR)2004:05/ 5 — . Dated : 04 02m 2005,
12 lox(a:c’w(m)/KVS‘(S{Iql)/ZHOO‘03, . }9992/ L(7 e infan200s

ooooooooo

SUBJECT - OFFER OF PROVISIONAL APPOINTMENT ON CONTRACT'TO THE POST OF

; ‘ {I‘GT(Maths;) S

i
n
* &
- rven R
SRR o i{lfis.i?l' oy Lo s P She gl . s ¢ ey
L R RN NS : e . B s ot
RS o i :‘::‘h 11 .g:,; :3«" Lo N i}

1! ! .. 15__ R ¥ e
) l"l ' RCRSTNT ({.‘1- ,i‘;“li.‘:’ﬁ]\.»",f Ii’l BN}

T R L TR I

With reference to his/her application for the above post Smt/Km./Shri_Manoj Kumar
: SRS R L

hereby informed that hej(she has been selec
, , R ST e by } L III.
of ’I’GT(Maths,)

is

ted for appointment on provisional basis against the post -
in the Kendriya Vidyalaya Saﬁfgathan in the pay scale of

_Dulisjan ( Asaath '

offer of appointment is subject to'the an
Shri./S)nt./K}cm. :

, - He/She will draw allowances and
addition to his/her pay at rates as admissible to the Kendriya Vi

and pos{ted’ at I’Qe'ndﬁyé Vidyalaya
| other benefits in
dyalaya Sangathan employees. This

candidate being declared fit for the post of

eon. This provisional appointment of |
| inthe postof

. L oL e ..
E LTS SURAICT- S tiy

is subject

recommendations/findings of the enquiry comm

for sclection of candidates for teachers by employ

and rccruitment of teachers for the year 2004-05

In case before complction of the sajd enquiry, the period of one

'ppointment may be renewed by the offeree and the discret

A N T 3 CE T o o P e W e

to the outcome of a report/conclusion/

i ittee set up with the approval of Competent
Authority to conduct detajled enquiry.into the procedure adopted by Kendri

ya Vidyalaya Sangathan

_ ing private agency and give, inter-alja report/
conclusion/recommendation/ﬁndings to ascertain as to whether an

due advantage by virtue of procedure adopted by KendriyaVidya

y candidate has recejved any un- -
laya Sangathan for the sclection

Yo, . T
year expires this provisional
ion to continue purely vests with the -

Contd. Page. 2
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5 In case, the enquiry Committee upholds his/her selec}idﬁj the present provisional

' @ntment will be deemed as appointment letter on regular ba;ns w.e.f. the date of Jommg of

the appomtee

In case the enquiry commnttee gives a report/conclusion/ recommendauons/ findings that
his/her sclection has not been carried out in accordance with the selection procedure, then the
present’ ‘offer will be withdrawn. However, he/she will be given relaxation of one year's age -
and will be deemed ehglble to participate m the next selection process thereafter.

In case the enquiry committee upholds his/her selection, he/she will be on probatlon
w.e.f. the date of joining for a period of two years which may be extended .Upon successful

completion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyalaya
Sangathan rules on the availability of permanent vacancies.

2. If'the candidate is a woman, she should certify that she is not in the family way at the time

of acceptance of the appomtmcm If however, she is pregnant of twelve weeks standing or |
more at the time of acceptance of appointment as a result of medical test, she will be declared
temporarily unfit and the offer of appomtment would be treated as withdrawn for the present. -
However, her appointment would be kept in abeyance until her confinement.is, over -or
‘conclusion of enquiry whichever 'is earlier. She would get herself medxeally rg-exammed six
weeks after the date of delivery and her appointment would be subject to productnon of

Medical Fitness Certificate from a Civil Surgeon. She would indicate:when her delivery is - |

expected and also should indicate the date of delivery soon aﬁer it has taken place. In case, the -
candidate fails to comply with these instructions her candidature would not be considered and

no further correspondence will be entertained in this regard from her. On productlon pf _

'medical fitness cemﬁcate she w1ll be appomted to the same post s .
1 \ .

3. " NoTAwillbe admlssxble for ﬁrst joining the Sangathan as ___M)

4.  During the provnslonal appomtment and thereafter, until he/she is confirmed the services
of the appointee are terminable by one month’s notice on eithet side without any reason beltig
assigned, therefor. The appointing authority, however, resetves the right to terminate :the |
services of the appointee before expiry of the stipulated period of notice by making payment

of sum equivalent to the pay and allowances for the period of notice or the uncxplred pomon
thereof. : ' ! S
o3 ’ 'rqfrfi'-u ooy

5. Other terins and conditions of service governing the appoinunent are same as laid dmwn

in the Education Code for Kendriya Vidyalayas as amended from time to time. Smu. for

Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has been mtroduced wnh c(cht AR

from 1.4.2002 joining the above scheme is compulsory. -

[

. .
6. “The appointment is provnsnonal as stipulated in Para- %and is subject to the Schcdulc

Caste/l ribe certificate/OBC Certificate being verified through the proper channel and if the

Contd. Page 3
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\~~ Sh. Manoj Kumsx,
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i verrﬁcar@ reveals that the claxrn t.o"belonzg to SC or ST or OBC as tne case may be, is false,

the services will be terminated forthwrth without assigning any further reasons and without

prejudice to such further action as may be taken under the provisions of the lndnan Penal Code ‘

for product ion of false cemﬁcate

7. In case of any dlspute or - clalm agamst the Kendriya Vldyalaya Sangathan. in respect of

service or any contract arising out of or ﬂowmg from this offer of appomtment the Courts of
Delhi alone shall have Jurrsdrctron

8. Ifhe/she accepts the offer on the terms and conditions stipulated he/she would send his/
her acceptance 1mmed1ately to this office on receipt of this memorandum and join the Kendriya
Vidyalaya mentioned overleaf Necessary proforma for the purpose in forms are enclosed
herewith which should bé submittet'fo'the ‘concerned Principal, aﬁer getting the same duly
completed in all reh.pects This acceptance should reach the undersrgned in any case by

+ S P2 . If the offer is not accepted by the said date or after acceptance if the
appointee goes not report for duty at the above named Kendriya Vidyalaya by

25.2-2005 , this offer of appointment will automatically stand cancelled and no
further correspondence will be entertained from him/her.

9.  Suppression of any information will be considered a major offence for which the
punishment may extend to drsmrssal from the services.

10. He/She will not request for transfer w1thm 03 years of initial appomtment if this offer of

provisional appointment is deemed as regular appomtment He/She rs liable to be
transferred anvwhere in lndla | SR

ll He/She will be elrgrble for the New Restructured Defined contrlbuuon pension system

only as circulated by KVS(HQRS) Vide circular No. F. 2-17/2003- 04fKVS(Budget) dated 08/
12.03.2004 and F.2- 17/2003 -04/KVS(Budget) dated 24.12.2004. !

W

—‘-""'-————-Mﬁ .
(DR. E. PRABHAKAR)

ASSIS TAN' I' COMMISSIONE R
I'ncl: As above

;:

North Patel Nagar:.

Gokul pPath, Nala Paar,

Patna, Bihar

Pin- 800 024.

Contd. Page. 4
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Copygorwarded to :- |
o H‘ The Principal, }(endfi&? Vidyalaya — . In case Sh./Smt.
) .}Km. . - f""'““ ., _ 4 ___accepts 'tzhe,offer ofa
| i'z;pointment. he/she should be relieved immediately with the instructions to join his/her new post
“under intimation to the Sangathan. Ifthe appointée is not working at present in his Vidyalaya,

this memorandum may be sent to the concerned Vidyalaya fortlitwlt}__x under intimation to the
Sangathan.” " - | . o |

2. The Principal, Kendriya Vidyalaya Duliajan, Assam,

~The date of joining of the cm}didate may be intimated to this office ir_mned_iately after the

3 The Dy.Commis‘Sionér (Admn),- KVS(HQ), N_ew Delhi, for information,

o

ASSISTANT COMMISSIONER
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> Article 7. Foreign Service Termes

i'

L

i Atticle 57 ‘ e 24 Attt 5

Promaotions eflected on tln’ basis of the consolid; e
selecl list will have only prospective allnct, evenin cnseg
where tha vacancies ielate (o o Hlll'l yonrs,

The Cential Goverpnent t-mgrlny« es ot Blide Govl e lnplnyw i
appointed on deputation on loreign service, 1o posts in the ¢ Sanggs ntlmn
will be governed by the lerms and ¢ onditions of depulation ag agroe:d
o by the parent Deparlment and ¢ Sangathan.

Article 68, Jurisdiclion
In case of any dispute or claim arising as a rosull of

eriploymient andor the & sangathan, e ( ,(§l||l.l|/\(|lllllll stiative Bribonal
alone shalt have the | jllll‘ dic h(m '
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Dated: 27-4.2006

Thc Assistant COmnus‘nom.r

B i
‘?l K Kendnyu Vidyelaya Snagathan
. All Region Oftices.

sub: Offer of provisionel sppointment w contract o the post of
POT/TGTMRT.

SiMadam,

!

H

i In uommuanon to this ofTrice letter of even 'mmbu dated }3-

'1-2006 it Is to inform you that it has been dccfdad by the
competent nuthiority that the perfod of provisional mppd 0:intment on.
contract to the post:of PGT/TG1/PRTT vrpmm the vear 20057y

on_direct vecruilinent busls be extended up © 30" Tire 2006 or

,,,,,,,,._,.-‘-

, concluswn of epquity gwmg ita report Whichever is carlier. M_qfothcr*v
. teums und conditions of* the offer fosucd o the candidates will
remain the same. You are therefore requested to tnke necesenry
action in the matter nccordingly. ‘The text of the yuemorusdium to be

issued to the candidates is enclosed herey ith.

Chtrdt
— ‘-
D 2. i~ ¥ e Xt SO
=

Yours faithfully,

( Prugya Ricka Srivastava)
Jeirt Comnusmioner(Admen,)
Lineit As ubove,

Yoav ) ) L. , ) (.

st
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- KENDRIVA VIDYALAYA SANGATHAN

116 Inatltutional Area, Shahid Jset Singh Marg, New Delh! - 110016

'lw-u Vet Sasgatnan (K V.51 s an 0ULNOMOUS OIgANIZation undur the Maitry of
%77 Mesourco Deveiopmont, Govt of India; K.V.S. inlands 1o recruil Post Graduate. Traned

i and Pamary Teachws lor its schocls Spredd &1 over India. Applications are invited in the
g tormat (as per annaxure enclosed) l_loiu_lndiun Natlonals for recruitmen of teachers m
> ‘or tha yuar 2005-2006 for hiling up of vacancigs (ostimated o be more than one thousany)
23 arawang a panet of candidates, The ‘Jetails of the post and eligibility criteria elc are givun

I

AT

AiLS FOR VARIOUS POSTS
!u" 151 GHADUATE TEACHLRS
L1+ MY SCALE: Rs. 6500-200-10500

PPER AGE LIMIT: 40 YEARS (as on 0t 01.20U8)
!+ GSENTIAL QUALIFICATIONS : : . ”
' A0 ems wggrated Post Sestuatis M 5S¢ Cowsy of Hugenal ingtluty of Egucanen -1
HOERT o it Concained subgedt with atloayl 50%-marks . aggragate or Mustg: a
i RO iz Univattuty with ot ingst 50% murks in 8gQraguty i iy (3t .
) SCLs - : g g

“Subject(s)

| tama of Po

REITN
L f" PGT (Engiish) English
| #GY (Hindi) Hindi -

PGT (Physics) Physicl/ElccllonI.gnl_Appli.'d Physica/Nuclear Physics

_| PGT (Chemisiry} Chernistry/Blo Chomistry

1 {Economics) Economics/ Applivd Economics/ Business Econoniics

3T € ) [ With A ing / Cost A 9 7 Financial
\ Accounting 01 & Major subject of study. Holder of 0ogroas of
M.Com in Appliedi/ Buslinoss Economics shatl not o ohgdin
Mau Appliod Math

Botany/Zoology /Lite Scionces/lilo
10 Brolagy/ior TochioayMol

Scloncos/ Goneucs’ M
i Blo/PMant Plysoiogy

b T‘ul(;huuqy)

tus/har employer 10 the effect that he/ 3ha is a Govt servant as on the data of advartisamont,
vil Upto 8 maxmum of 10 years in the case of Physically Handhcappod
LZCEPT PHYSICALLY HANDICAPPED CANDIDATES, ALL YHE CONCESSIONS MENTIONED
AUOVE WiLL 88 CONCURRENT, THAY I8, IF A PERSON 1§ £LIGIBLE FON MONE THAN
1 CONCESSION, ONLY ONE OF THE ‘CONCESBIONS OF THE HIGHESY !’EI'IMISIIBLQ
LIALT, WILL BE GAANTED. .
{ OR PHYSICALLY HANDICAPPED, IP A PERSON BELONGS TO SC/8T, HL/SHE WILL BE
ALLOWED 15 YEARS 1.0.10 YEARS FOR P.H. AND 05 YEAHS FOR SC/ST.
.., &
s

i’ PART - It : HOW TO APPLY AND EXAMINATION FEE/APPLICATION FEE.
of thig

Appli musl be d in the p d format
advortisoment. The application format can also be downloaded from the wohsite of tha
sangathan www kveangathan.nlotn
Landuiatos desirous (o apply for more than ane post shuuld subawt appiicat s tor 0ach post
-iccompaniod by ihe pi 0d lee and r y enclosures 1oi 6ach pust m separate
“oveiopes
Asphcants cannot apphfor more than one subject in aach catugory of Post (R G T/T.G 1)
beiopa contaming the sppli must 5o sup « bold fotturs 88 APPUICATION
"GN IHE POST OF { PGT/ TGT / PAT) in {name of Sutyocty
-y Wledd i application must reach at the following addreas Iatoyt by ffﬂ.“i".’?ﬁ- .
’ KENDRIYA VIDYALAYA BANOATHAN
POST BOX NO.4824
NEW DELMI-110018.
EXAMINATION FEES / APPLICATION FEE
Candwatos will have 10 pay & NON-REFUNDABLE APPLICATION FEE OF #15.300/.(Thres
Hundred_ only)-by Demand Draf only In tavour of 'KENDRIYA VIDYALATK ST R THAN
P

o di blshed in A

oya~igmt N with he/ her application. The Tes sent thraugh POV Liorey
Oi esed Cheque/ Currency note or the Tressury Chalians ate. will not be se-
coplod By the § han end such spplications will be trested as having been re-

calved without: fee. Separate fee le 1o be paid through separate bank draft for asch
post applied. i

2 The tefund of the fos will not be allowsd In any case.

? Tho bank diatt should be velld for at loast 6 moning from the date of publcaton of this
advortisomant. in the case of loca! pay ordora issued in liou of Comand Oraft, e valiuty
Wwuld be slx months or tvee months 89 applicatie.

A Nolos ls requied 10 be pald by SC/ST/Ex-servh ¢ by HarSeappoed

Py

A : M i [ >N u.womwnmmpwnwdmw wuwnoluuwdn-
fonloves Y have stidied Botwny and Zookogy et Quadus: Dioscrided tAodical artfionls lssued by &.Gou. Howpil, uly Ligned by Chvel Medcal Omuse,
2 S 8 - Sivitarty, tw cand from SC/ST/Ex-Senvicsmen calagories should also encioss & photo-

. PQAT(History) History copy of certificale tssued by comp ’ . I the absence of such prool and I no foe
i.....1 PGT(Qsography) Geography ) has been paid, the appication wil be tejectsd on the ground of e not pakt. No comespon-
1.Ud. or squivatont quallication from a recognized Univarsity, . donos o proof sent h_ wil um : .

v ictoncy In teaching tiough Hindl and English media (il be judged by way of doscriptive [ PART Ay SDOR OF SELFCTION AND BEHERE OF, EANATOTIEERIRTR
140 wiltton examination of +2 standard). . : e : R .y ) Ohvers Daks
‘l;nn-m.:u os of G e : , ! -The Sangathan wil hoid iwrtien aminations as per ach o hven below, for

INAINED QRADUATE TEACHERS wvouummi;oum lor M”W !hngllm Bhopal, f
PAY SCALE: Re. 8500-178-9000 Chandigast, Chennal; bw:.n;d S , Buwi y lpur, Kolkata, Jalpur,

UPPER AGE LIMIT: 35 Yeses (8 on 01.01.2008)
ESSENTIAL QUALIFICATIONS:

: concomed subjoct with at lsast 50% marks
i 000100 with at loast 50% marks !
' oloctive and languages In the combination of Eubjects as under;

Four Yaars Inlograted dograg course of Regional nstitute of Education of NCERT in the
In aggregate; of Socond Cisis bachior's
bt theconcernad subjoct(s) and in aggragate inctuding

Name of Post Bubject(s) © -
31 (English,  Englich a3 an olective subjoct a1 Degron level

1G1(Hindr) Hind) ns un elective subject ai Degiee ievel

T 96T Soctar Studias)

. The contres for the examinations as maridoned above are subject 10 change af e decreton

looWM.Wﬂom,mmmebwmmm.n‘wmde
choice for tho ags 1, the Bangethah may at s discreth uquaﬂ«pmoumn‘n.
didote In case cl 80 Wi L. No request for change ¢f examination centre

011Co altottd will be entertainud and the
his/her erpenses. '

M
3 Ihe mode cf sataction shallinckide @ ariflen sV &xeminaion, prociency fest and perapna:
Intarviow, e i :
1. oo e and Destriptve type. Paper . |

hdidate wil heve 10°8ppear at the afiocated oentre ot

4. The wikten axamination wil be of wo lypee

Any two of (he following : History, Geography, Economics (Gonerat Paper) will be 9 120 Ob} fype qu With four muttiple choice |
and Pol. Sclance of which ohe must be elther Hisory or Snawers in the sublectd-iie Genern! Englsh m Qoriorsl Knowledge/Q A ¢
Geography 3 B - {30), Genara! Intatiigence’ Ressoning (20), Ay (004
TG T(Science] Chentlsiry, Botany and Foolopy; .- The durstion of the pacer Wil be § hours. Yive exunfetion vl be foliowéd
L S & é Doscriptive Test of 1 (one) hour duration §.e. Poples ¢ 8 conteleing fuessons I English &
GT(Sanskuit) Sanskrit as 3n eleclive subjoct at Degrao fevel Hindt lar 10 tost the b5, competence of cifidsle, The
| TGT(Maths) Maths with any two of tho Tollowing subjocts: - and 1 will bo Bves hours, . ’..e °-l:' B D S O ; E
' . ghvr‘ct'/" y Eléct Comp Wuwummmrmrmammmu.m~m.mnu
e s e StRlISYICE = —_ howhmeNMMWlMMwommﬁth
d or " irom s 4 Univorsity, wiich & candidate has applied. The candidaie wiz be roquired 10 enawer thess Questions in

*C10NCy i todching thiough Hindi and Enaﬂln
a1 lypo witten examination of +2 alandarca),
Ocsleable:  Knowl o Appli
PRIMARY YEACHERS

PAY SCALE: Re. 4500-125.7000 ot
UPPEN AGE LIMIT: 30 Yearn (s8 on 0101.2008)
ESSENY!AI? QUALIFICATIONS

modia twil be judgod by way ot doscip

P!

1t is escentisl for all candidates to 8pPeRs A1 Al the examnations as per above Getatls. ln case |

A candidate is found absenrg n.any of the teats, hisher answer-sheets wit notbe evalusted, | :

Fot the evah ,ng',“, ring will be given. The Schéme of writien
AG el 1 . T,

axamination is as o .
SCHEME OF wnmm;mmmn'ron THE POST OF PAT, TAY AND PRT }

. C o, [N ) T OIle, N r '
0 Sonor Secondary (Class Xi) win 80% mass, - . - ame | Dute of (- % [Pty [ Timings  [papar Sublpctia) Yotal
" . Hojol Post| Exgm.’ Y| py, k] ¥t ! b K Marks
i JBT - aftor Sonlor Secondary (Clags - Xit) or B.Ed.or equivatent or B.ELEJ, T TreT 1308 T - -
Wi Proficiancy In teaching through Hngi and English media (Will bo judgad by wey of [ B 209 Ob”cw' L 109001100 hes . ¥ JGerern. T 1201
dotinptive type wrillen oxaminaton of 10th slandard), k o . : LIS Paper o
. Lasiratite: Knowledge of Conputer A ion . v i ' Descriptive] 1100-1200 hrs [ 1 |Language | 40
CUERVATION . - . ) | | . Piolictency] -
) resarvannn ol vagnncios for 8C, RI, 00C, Ex-servicoman and Physicatty Hasdicuppog Descriptive 1400 - 1700 ts[ 11 | Bujen 120}
wrldatas wil b ne por futes of ihe Qovenmant of indla. A POrADN who hus morvad In Ay oank X Paper
S ulllar As conbaiant of a8 @ nun-caniians) i the Aimag Foroes (Auny, Nivy wnd Aw Lorce) |3 i 3 Ot | 5§00 e 7
Iy Lo ohigiite o rosarvation for s amevicaman, . ) C - o llw'?-” 1100 tve I N 2:::," ‘5"6
A || ELIQINILITY/AGE AGLAXATION . ; . ] Descriptive 11001200 hrs [T [Canguage |48
vabidiik . Pioliclency]
+«HBILITY OF APPLICANTS ! 9
j aheants must fulfill the assential raqurements of the post applled for and other conditons . D“f",g”;’-' : ‘W‘ZW'(' i g‘“’"“ ‘2‘"
Mod in s advanisemant as on 01,01.2005. Befors applying thay must satisty ther 1~ - - H - — - Lol
W) POsIASS the fica iibod for- various posts, The spplications of |2 |PRT 230572004 Objsctiye : | 0900-1300 s [ .1 [General 120
¢ 23 a0y ot fulliling the int qualil and othar will by ¢ ity Lt 0 ) : Paper
¥ and no cortaspondence will be made In this regard.’ Descripiive 1100 - 1200 hra] . 1t Language | 40
i RELAXATION . . . . Prolbclmcy
WA on In uppor age fimit will be as under: Doscriptive] '+ 1400 - 1700 hvs! 1l [ Subject 120 |
& =10 8 marunum of Five years In the case of SC/ST candidates 1 : BREE M B TR Paper i
90 8 mavmurmn of Thrag bars In the cass of OBC canylidatos o v ‘ ¥ o T ™ gt -
Wit 8 maamum of Five Y:rrn’lo' [-mocnl GW:O 3_.52035210.’"“&; i b 1ns ubove schama of .umlm Elnmdnruwcml m.:'o. In the ordet of daua(a) |
ly beon dumiciled in the State > P . . "
s Jammy ang Kashmi during 1.1,80 10 31,12.89 . k;; PG‘:‘, TGY or PHT which mlybtmw Loy 0" Upon humber  of . Wt‘h' ’
a maumum of Tan yoars: lor woman candidatos. :,,::‘;.ﬂ ?:O:M::' © w . wm‘gg.,;”g ot o ?r.mr ¢
A mairum of Five Yoars for Govt sorvants/Kvs raguinr employoos, ad 2,"';' ma °aw!‘ ‘:’d‘ o y Al o PO, (A
 snveman who has pul in not logs than 0 months continuous sorvico i he Arrmod o for M"V oo 9 4 ;‘. AL et "‘0""‘;‘!‘”4‘
o FArmy. Mavy and Ai torco) shall be allowed to deduct the period of such saivice trom posts.will be 'ff oy “: O fadis o e
13 actudl a0 ang d biie

no resutiant aga doos not exceod the maximum ago limit proscrived tor

2 rertby mae than 3 yoars be shall be deamed 1o satisly the conditiarf tagarding nge tmt

RO T t e st of Pramad Graduate Toachors and Primary-Teacnsrs  or
SEob e Grattuate Foazhors, tha above witt not dya upplicateo

PSP yoars i tha case of $C 31 HAMAS nnd B yoms n e e o

s Govl emphanen in acconlancn watt the Gt of b, to

U O B R undse e ey shogied DROTUER W T (et e

L dn the marks 'ul’.d
s matit ranking gecured by candidate, ugiio a cut off percontage as dackied by KVS, the
G icnpuve answar shoots of Paper It and Paper 11 wilt bo ovalusied turthar in tospeci of onty
i candidalus, who are thortlisted on the base of Yaper - I Mowevor the marky solured-by
Harse shiethisled candwatus in Paper | will not be includod for e finat morit 18nking  Whils
prevessng the Loal ceaulls, only those candidates will bo included who have otitanod a [re-
srtatiinun cut of parcentago of marks in Paper It and Paper'tt]. Only those cand.dates witt ba |

R KR s e o (TAR s A
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9. Othors .

3) Vost Grudusle degies .

10. Liggtish 1. g 12 Phywics

13. {{cvronics 14, Appiled Physics Y. Nuctear Physice

cand . 16. Clwmisyy 17. Bio Chenistry 18. Economice

19. Apptiad Coonomics 20. Business Econormics 21. Conmvnerce

£2. Matramation 23, Apptied Mathamatice 24. Dotanty
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R4 13
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Cendanations:

11} s twod Migher Socondsry! PUCAntsmediate (Class 281) ) .
(1 wsics, Chemisuy, Mathematics 02. Physies. Chemisty, Botany/Zoology
.3 (homistry, Botany andd roology 04, Physteox. Botany and Zooloy
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IN THE CENTRATADNINISTRATIVE TRIBUNAL
GUWAHATI BENCH ~

- O.A.No. 15@1’ 2606

Shri Wmma Kuw\yw(

Versus -
| Kendﬁya Vidayaléya‘ Sangathan & Ors.

P Respondents

IN THE MATTER OF :

| sze]jnﬁnéry sixbrhission of facts prior to
filing of Wntten Statement bjr the
' Respondenns. .
-AND-

~ IN THE MATTER OF :

The order dated 22.06.2006 under
Memo No. F.11-1/2005-06-KVS/Estt-Il
issued by the Joint cc;mmissiuner
(Administration). |

- AND -

IN THE MATTER OF :

The Assistant Commissioner
- K.V.Sangathan, Silc‘hiar} Region
Silchar.

........... Pefitioner.



. That the 'app]ican'tl by ﬁ]mg ai::p]icaticn has rais_ed the

‘quebmon for the:r absorbmg in “the po»t he nolclmg on

reguiar basm and or to a]iow him to continue tﬁl apphcant

is absorb#d; o

L

'whlch 18 Bubject to outcome of report of enqulry ‘comumittee

© setup by the compebent authont}r

_That the facﬁs 1'emam  that after reguiar selectwn he was .

‘offered oontractuai appomtment on prombional baszs" -

That the contractuai ‘p@*omiona’l appointme’_rif- was' for a

pei'iod -of one year and the -enquizy . coxmnittee -was " |

R supposed to subxmt then' report within one year for ﬁnahtv

- of the matter of beiectxon and appommaent

. That the petmoner states that on completmn of one year-

pend.mg recelpt of report an extensmn Was made in the

- annexed in Annexure-5 Series of the O.A,

-

That the petitioner. ‘states  that the ~ contractual

-~ mehnth of J .;anuary 20@6.; The copies of the ordezj h,a"vc be;—:n, ‘

éppointn‘:lents ‘are 'mde' When regl.ﬂar ‘teachers are not |

AN

- during: Februaxy} March 2005 n whlch the apphcant along

-available: The said contractual appomtmen‘as ‘were made L

, with otherb were oﬁ'ered for ‘the post of Post Graduate o

Teache;' in then* respectwe. subjects by the concemed -

1‘@011:31 .offices where ﬂlé}f have joined and. receﬁdng

S . .
‘salaries. |
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This provisional appommlent of post of Post Graduate

'I‘eaoher s subject to the oufcome of a 1eportf conclumonf

'recommendattonsf ﬁndmgs of the enquiry comrmttee set |

up with the approw{al of competent auﬂlomty to conduct -

detailed enguiry into' the procedure adopted by Kendriya‘

| Vidyalaya = Sangathan for selection of ,candidates for

teachers by employing private agency and give, inter-alia

reportf conclusion/ recommendation/ findings to ascertain

. as to whether any candidate has received any undue

advantage by virtue of procedure adopted by Kendriya
Vidyalaya Sangathan for the selection and recruitment of
teachers for the year 2004-05.

This provisional appointments are for a period of

‘one year or conclusion of enquiry giving its report

W}ﬁéhever is earlier. It is clarified that th:s provisional
&gppohlﬁnent are purely‘ temporary, and will not cr:znfer any
right for regularisation, seniority ete. except in a@rdaz1ce
‘with the terms and condmons herem

' In case befc-re completion of the said enquiry, the
period of one year expires this pfowsmnal appomtme‘:nt
may .be | I'enéwed by the -r:;fferee and the discretion to
contiﬁue pu;ely vests with the oﬁ‘éree.

o o /
In case, the enquiry committee upholds his/her

 selection, the .present provisional appointménts will be -
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deemed as appomﬁ:ment letters on reguiar basns w.e f the

- date of Jommg of the appomteea.
| in case the enqu:ry ccmn:nttee gmes a report[

' conclusmnf remmmendaﬁonsl ﬁndmgs tha_t I&nsi her .

selection *proé_fedﬁre,; then- '_the present offers’ will be

: year's age and will be aeemed ehgﬂ.)ie to par‘caczpate m- the

" next selection process: thereafter

In. case the :enquizy cdmﬁﬁttee upholds_ hisf hér

- selechon, hef she will be on probatmn w.e. f the date, of
i 1ommg for' a penod of two yearb whzch may be extended
- '-KUpdn -successful joomplenon of prqha‘ﬁon- hej she m]].. be

: conﬁrmed in his/ he1 turn as per Kendnya Vidyalaya’ )

~.vacanclas~.' . o :

~

However, hzs;’ her appomtmentb Wou}.d be kept in-

a abeyance until hlsf her conﬁnement is" over or Post

: Graduate Teacher '

" No TA[DA will be adxmssfbie for ﬁrat Jommg the

~

| Sangathan as P(‘T

Durmg the promsmnai appomtment and-

\

| thez eaﬁer, untﬁ he/ ahe is conﬁrmed the semces of the

appomtee s ternnnable by one moni‘h’s motice  on either

;b1de Wlthouf: any reason bemg assxgned therefore The'

‘selection’ Ims not been carned out in ac‘cordance ;W'ith the -

} with&fiawn. However, he vt‘riﬁ.'-bé gwen rela}’c‘atior; of oné

4

“ -Sangathan ‘rules’ on /the avaﬂabzhty of _peﬂnanent . |



appointing authority, . however, reserves the right to

terminate the services of the appointee before expiry of the

sﬁpu]ated period of notice by making payment of sum

@

equivalent fo the pay and allowances for the period of

nqt:igé or the unexpired portion thereoi‘

Other terms ~énd conditions of service goven:fng
the appomtment are same as laid down in the Education
Code for 'Kendri?a Wdyaiajas as amended from time to
. ﬁme. Since for 'Kéndrijra Vidyalayé Sangathan Employees,
Welfare ‘Scheme has  been mtroduced with effect from
01. 04 2002 joining the above bcheme 18 ccmpuk-,m-y

“The appomtment is prommonal as stipulated in
‘Para-1 and is bubject to . the Schedule CastPf Tribe
certificate being verified through the proper and if the

’veﬁﬁcatiov‘n reveals thaf the claJm to b’éiong to SC or ST as

the case may be, s false, the services will be terminated

, forthwith without assigning any further reasons and

wiﬂmut prejudice to such further .a1'<:tion' as may be taken
under the provisions of | the Indiaz;l Panel Code for
" production of false certificate.”

In case of eny dispute or claim against the
Kendriya Vidye?iaya Sangathan, mrespect of sérvic‘e or aﬁy

contract arising out of the flowing from this offer of

- appointments the Courts of Delhi alone shall have-

jurisdiction.
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If hef she accepts the offer on the i:erxﬁs and
’conditions stipulated  he/she would send his{ her.
accepfance imihediatéiy .to this office or rece;ipt of this
1nemor®dum"md join the Keﬁdriya Vidyalaya mentioned
overleaf. Necesééry profc;mm for the ﬁurpose Io'f férmé érg
enclosed _he_rewith» which should be submitted to' the
concerned Principal, vafter' getﬁng the same duly completed
m all respepts.‘ This acceptance should reach 't‘ize

unciersigned in any case byv 14.02.2005. If the offer is not ~

- accepted by ﬂ{e said date or after acceptance if the .

appbintee does mnot report for duty at the above named

Kendriya . Vidyalaya by 23.02.2005 this offer of
appomtment will automatically stand cancelled and 1o

- further correspondence will entertained from him{ her.

Sﬁppressicn of any information will be considered

a major offence for which the punishment may extend to

dismissal from the service.

Hefshe will not request for transfer within 03 ]
years of initial appoihtment, i this offer of provisionpj
appointmént 13 deeme& as regulér appointment. He/she is
hable to be transferred anywhme in India. | |

Hefshe will be eligible 'folzj the New Restructured

~ Defined contribution pensibz; system only as’ circulated by

KVS (HQRS.) vide circular No. 2-17/2003-04/ KVS(Budget)
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. dated 08/12.03.2004 and F.2-17/2003-04/KVS(Budget]

dated 24.12.2004.

That the petitioner states that while entertaining the

application this Hon'ble Tribunal was pleased to observe

that since the enquiry is on hence the first extension was
only upté 30th Apfil," .‘the apﬁ]icgnt is - apprehending .-
f:ern:inaﬁon of’ his/ her service at any peint of time as per.
Amnexure-5 seﬁes however, pending enquiry rep«?rt the
respondents have pommuﬁcated extension of service upto
30th June 2006 vide order dated 27.04.2006.

. 'That in vxew of - the facts and éircumstances of the N
case present O.A. No[FR/2006 is 'devoid' of merit and
deserves to bé' dismissed. ft cannot be stated that a.nyv '
i]iegaﬁty have been committed by the raspoﬁ&ents as sﬁch
the grounds set forth in the O.A. ciaiﬁning relief is not
sustamable, as the appointment of the a.pplicant\ was
pfovisi’o'nai, contractual and temporary in nature for a
period of one year which has been extendeci upto

30.4.2006 and thereafter extended upto 30.6.2006 and

- recently wide office order dated 22.6.2006 upto 31st

- December 2006 with the terms and conditions.
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VERIFICATION

1 Shri Uday Narayan Kﬁawarey, Son of Shri Jagat Narayan Khawarey, aged
about 46 years, presently working as Assistant Comm issioner in the Regional Office
of Kendriya Vidyalaya Sangathan, Jawaharnagar, Khanapara, being authorized by the
Respondent do hereby verified that the statement made in paragraphs 1 2,

%, G4 4 5 are true.to my knowledge and those made in
paragraphs — (— are based on records.

And 1 sign this verification on this thé"a;y of ‘__Z__rf;/___., 2006 at Guwahati

N

%MQM

DEPONENT
Place : £4,.71. 0%

Date :
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~ direct recrvitment basis may be extended up 10
- 2006 or conclusion of enquiry glving its report whichever is

Kendrlya Vidyalaya Sangathan
18 Institutional Area,

L4 . Shahid Jit Singh Marg

New Deihi - 110016

Tel fax: 26857036

Emall: kvssag.nic.in

Wwebsite: www.kysangathan.nic.in

/{O L2

Pl

e

/’—Jf

The Assistant Commisgioner
Kendriya Vidyalaya Sangathan
All Region Offices.

Sub:  Offer of provisional appointment on contract to the post

of BGT/TGT/PRT,

| Sir’Madam,

] am 1o invite your attention on the subject cited above
and to inform you that it has been decided by the competent

*suthority that the perlod of provisional appointment on contract

to the post of PGT/TGT/PRT appotnted in the y 2005 on
',\]%ecember,

carller. Other terms and conditions of the offer issued to the
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candidates will remain the same. You are therefore requested o
to take necessary action In the matter accordingly. The text of

the memorandum to be issued to the candidates {s enclosed
lierewith, '

Yours faithfully,
( Pragya Richa Srivastava)
Joint Commissioner(Admn.)



